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the present Drugs and Cosmetics Act; 
and

(b )  i f  so, the facts and objectives 
thereof?

TH E  M IN IS TE R  OF H E A LTH  A N D  
F A M IL Y  W E LFAR E  (S H R I RAJ
N A R A IN ):  (a ) Yes.

(b ) Some of the salient features of 
the amendments proposed in the draft 
b ill are:—

( i )  revised derinition of spurious 
drugs;

( i i )  scheme o f penalties being 
modified on rational basis.

Minimum and maximum penalties 
provided for more serious ofTences;

(iii> provision for life  im prison­
ment has been made where it is 
proved ihat the use of an adulterated 
spurious or sub-standard drug has 
caused grievous hurt or death;

( iv )  the powers of Drugs Inspec­
tors are bein^ enhanced to enable 
them lO chcck the trade in spurious 
drxigs;

( v )  the constitution o f the Drugs 
Advisory Comm.ttee is being made 
mandatory on the part of the States. 
Representatives from  the consumers 
w îll be in the Committee along with 
medical representatives and the Cen­
tral GJovemment;

( v i )  the Central Government is 
being empowered to prohibit the im ­
port, manufacture, sale or distribu­
tion of a drug, which is considered 
injurious to health or ineffective 
therapeutically;

(v i i )  provision is being made for 
certain ofTences punishable under the 
Act with imprisonment for a term 
not exceeding three years to be tried 
in a summary way by a First Class 
Judicial Magistrate,

The object o f laying down new pro- 
vision in the draft b ill and amending 
ex is tin g  provisions is to ensure a rigid

control over the quality of drugs and 
penalise the persons involved in the 
trade in spurious drugs. adulterated 
and sub-standard drugs in the interest 
o f public health.
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Unemployment Allowance

2288. SHRI F. II. M O H SIN : W ill the 
M inister of P A R L IA M E N T A R Y  A F ­
FA IR S  AN D  LAB O U R  be pleased to 
state;

(a ) w hether the Janata Party  had
promised to pay unem ploym ent 
allowance to all the unemployed per­
sons country; and

(b ) if  so, an outline o f  the scheme 
and when it is lik e ly  to commence?




